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L 

çr.No.l dated 5.3.2002 

Heard Shri D.R.Parida, learned counsel 

for the applicart and Shri A.K.EOse, learned Sr. 

C 

Standing counsel for the Respondents. 

Applicant has raised a point that he was 

discharging the duties of G.D.S.M.C. for certain 

period betiNurla to Mandel P.O.t>resently ,stes 

are being taken under Annexure-4 for appointment 

of a regular Mail Carrier. The applicant states 

that he has applied for the said post pursuant to 

znnexure-4 and that his case needs special 

consideration in view of the experiencei gained 

by him. 
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This O.A. Is disposed of with a 

direction to the Respondents to consider the 

case of the aliCaflt as due and admissible 

under the law, by taking into account his 

past experieflC. 

The O.A. is disposed of as  above, but 

without any Order as to costs. 	 - 
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